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Applicant is one of the daughters of late Sri G
Appukuttan Kani who died in harness on 12.3.90 whlle working
as Line InSpector under the Telephone Exchange,Nedumangad
within the jurisdiction of the Secon%reSpondent. At the time
of\death of the govt.'emp;oyee he was survived by his wife
snd thtée daughtérs. The mother of the applican% is
employed as Nurse in the pPublic Health Department.‘According

to applicant there is no other source of income’apart from

the salary of k. 1500/~ earned by the mothere. Applicant

further submitted that only one of the daughters of the
deceased employee has been married. The mother has the

responsibility of arranging marriage of the applicant and
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from other &
#nd her sister. Since no other income Zsourtes, it is

di.fficu.Lt to maintain the family and the applicant belongs

to ST community. Accordingly, applicant$s mother filed
rgpresentations for getting a compassionate appointment which
was rejected by Annexure-I order stating that after
scrutinising the case, the competent author;ty_found‘the
request cannot be entertained under the existing rules.
Subseguent requests to various authorities were rej cted on
the same ground by Annexure-III,IV,VII and IX orders. These
ordeers did not give any satisfactory explanation for
reJecting the claim. Applicant also produced Annexure=X ¢
issusd & '
letter/after Annexure-IX order rejecting the request for
compassionate appointment. The contendscof Xx the letter
is extracted belows
" Kindly refer to your representation regarding the

- employment of your daughter S« Ahitha to this

department. In this connection your latest salary

certificate may be- furnished to this office _

immediately for onward transmission to directorate."
20 ':,>Respondents in the reply submitted that the High Power
Committee considered the claimof the applicant for compassionas
appointment and the Committee found that the mother of thg
applicant is getting a salary of ks. 2559/~ and hence the
family is not in .indigent clircumstanceswarranting ‘compassionate

appointment to the applicant. . .. .

-3+ . Learned counsel for 3applicant submitted that the mother

1s';o_retirevfrom service in Margh, 1995; except the salary
of the mother the family has no other incomee. The fact that
the mother is employed is no»grpund for rejecting the request
for compassionate appointmenﬁ on.the facts of this case
particularly when appl;cant'Sfamily has no other income other
than the salary sat - bas“‘heavy burden ‘{E,E‘u".maintaining_,the
family @"’-‘tﬁ Tword aughterse. According to applicant the

family has no other source of income ‘to arrange:n the marriage

of two daughters. Hence compassionate appointment to one. of

particularly wher
iYxy4the applicant

of the members is a necessitygé“r SV IR



-3 -
belongs to ST communitye.
4. Learned counsel for appliqant did not bring to mf notice
any orders or circulars providiang reservation for compéssionate
appointment as in the case of regular employment for SC/ST
communitye. However, he relied on clause (e) of Appendix-2 of
Swamy's Pension Compilation incorporating Central Civil Services
Pension Rules,12th Edition, The said clause is,ex£racted-belew:

"In deserving cases even where there is an earning member
in the family a son/dabtghter/near relative of the deceased
govt. servant, leaving his family in distress may be
considered for appointment with the prior approval of the
Secretary of the Department concerned who, before
approving the appointment, will satisfy himself that the
grant of concession is justified having regard to the
number of dependants, the assets and liabilities left by
the deceased govts Servant, the income of the earning
member as also his liapilities, including the fact that
the earning member is residing with the family of the
deceased govte servant and whether he should not be a
source of support to the other members of the famiiy.®

Se The learned counsel for applicant relying on the above
clause submitted that ewen if one of the members of the family

of the deceased govt. emplioyese is an earning person and there is
some income that by itself cannoé be takeﬂt;ﬁéround for rejection
of request of éompa$§ionate éppointment. In other words, it will
not be a bar for consideration of compassionate appointment to m\L
eligible“tny.otner member, if the family is in distress and
indigent on account of the death of the govt. employee. The case
of the applicant is that in spite of the fact that her mother is
getting a monthly salary, thefamily is indigent, the income is
hardly sufficient for maintaining the family and looking after

all the affairs of the family including the marriage of two
daughters. B

6e Admittedly the above clause and the contentions of the
applicantg,were not considered by the competent authority.
According toﬁhc me, these are matters which requireg’SPecific
consideration by the Circle Relaxation Committee while disposing
of the representationse The orders passed whiie disposing of
the representations submitted by applicant's mother for getting
compassionate appointment are all unsatisfactory and cannot be
sustained. ¥ v Ra fannt R

e In fact there is no indication in any of the orders
challenged by the applicant that the competent authority has

considered the above aspects while disposing of the represen-

tations. In his latest letter, the Assistant



i

General Manager asked applicant‘s motler to submit the
latest salary certificate for consideration of the claim
of the applicant for compassionate appointment. Therefore,
it is presumed thai: this has lbeenv issued for a fresh
consideraﬁion oflépplicantés cgse for compassidﬁite

appointment.

8s In the light of the above facts, I am of the view

that applicant's claim for compaSSLOnate appo:ntment
requires a fresh censxderation and disposal after proper
enqulry about the indigeﬂfﬁ circumstance of the family.
This shall be éone within a period of three months from the

date of receiptof a copy of‘thls_Judgment,

B There shall be no order as to costs.
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